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in respect of suck schools which do
not submit full data on stipulated
time. However to cut down delays,
the procedure ig being further strea-
mlineq by checking of records by
Distriet  Officerg through .personal
discussion.

(c) The Managements ¢f the Schools
are already empowered 1to appoint
teachers, upto g period of 3 months, on
ad-hnc-hasis.

Promotional avenues for the principals
of Government aided schools in Delhi

1434, SHRI SANIOSH KUMAR
SAHU. Will the PRIME MINISTER
be pleased tp state:

(a) whether 15 s 5 fact that there
are g promotional avenueg for the
Principals of Government aided
Serior Secondary Schools in Delhi
whereas their counterparts in Govern*
ment Schools may get promotiong
upto the Joint Director’'s level and
1kat this discrimination and the stag-
naiion in che post are causing great
reszniment and disappointment among
the affected Principals: and

(Y if go, whether Government pro-
pose to create a separate administra-
tive unit upto the stage of Joint
Directoy for the ‘Government aided
gschools and also make provision for
their transfer ang promotion to other
education set-ups like the National
Council 5f Education Research Train-
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI CHIMAN.
BHAJ MEHTA): (a) The aideschools
under Delhi Administration are being
run by different XIanagements of so-
cieties and Trustg and they are purely
private bodies. Further, in Govern-
ment aideg schools, the Principal is
the highest functiopary.

(b} No, Sir.
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Construction of Pulichintala Project

1436. DR. YELAMANCHILI SIVA-
JI. Will the Minister of ENVIRON-
MENT AND FORESTS be pleaseg 1o
state:

{a» whether any proposal of the
Andhra Pradesh Government js bend-
ing clearance from Government for
consiruction of “Pulichintala Pro-
ject”: gnd

{b) if so, what is the present stag:
of consideration thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRIMATI MANE-
KA GANDHI): (a) and (b) No pro-
posal has been received from Andhrs
Pradesh Government under Fores:
(Conservation) Act, 1986 for cons-
truction of “Pulichintala Froject”. Hoyv-
ever, a proposal wag received in this
regarq for Environmental clearancs
and this wag rejected for non-furnish-
ing of information on 29-6-00,



